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Urban Development and Housing Department

NOTIFICATION
The 10" June 2025
No. 11/UDHD/Advertisement-01/2025-1696—Departmental Notification No. 05/U.D./
Vividh- 81/2018-5960 dated 07.03.2024, The Bihar Municipal Area Advertisement Rules, 2023
have been notified. In exercise of the powers conferred under Section 419 of the Bihar Municipal
Act, 2007, the following rules of the Municipal Area Advertisement Rules, 2023 are hereby
substituted as under:

1. These rules shall be called the Bihar Municipal Area Advertisement
(Amendment) Rules, 2025.

2. These rules shall come into force on the date of their publication in the Official
Gazette.

3. Amendment to Rule 5 of Bihar Municipal Area Advertisement Rules, 2023.—The

existing sub-rule (i) of Rule 5 in the Bihar Municipal Area Advertisement Rules,
2023, shall be replaced as follows:
(1) License Fee for All Categories:

(a) "Every person or agency that installs, displays, pastes, or retains an
advertisement on any land, building, wall, hoarding, frame, base, or
structure, or on any vehicle, or displays an advertisement in a public
place that is visible from a public path or public location (including
advertisements displayed through cinematography) shall be required
to pay a license fee based on the classification of urban local bodies
into five clusters under a centralized system."

(b) "GST shall be applicable on License and renewal fees."

(c) "All processes will be conducted through an online portal/e-Proc."

The existing sub-rule (ii) of Rule 5 in the Bihar Municipal Area Advertisement

Rules, 2023, shall be replaced as follows:

(il))  "Advertisement Fee for Advertising Devices of Categories 1, 2, and 3:
Every person or agency that installs, displays, affixes, or retains an
advertisement on any land, building, wall, hoarding, frame, base, or structure,
or on any vehicle, or displays an advertisement in a public place that is
visible from a public path or public location (including advertisements
displayed through cinematography) shall be required to pay an advertisement
fee for each such advertisement. The advertisement fee shall be determined
through an e-tendering/e-bidding process (minimum/base rates of
advertisement fees are specified in Annexure-1, and categories are detailed in
Schedule-1). The department may amend the minimum/base rates mentioned
in Annexure-1 through a notification from time to time."
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The existing sub-rule (iii) of Rule 5 in the Bihar Municipal Area Advertisement Rules,

2023, shall be replaced as follows:

(iii) "Advertisement Fee for Category 4 Devices—Owners of advertising
devices, shops, commercial establishments, and institutions that install,
display, fix, or maintain self-signage for their own brands, or advertise self-
signage that is visible from a public road or public place, shall be required to
pay an advertisement fee for each such self-signage advertisement. The
advertisement fee shall be determined based on a per-square-foot rate. The
municipal body shall determine the rate for self-signage advertisement fees.

However, in such cases, self-signage shall be strictly installed/displayed following
the general conditions specified for Category 4 devices in these rules."
Amendment to Rule 6 of Bihar Municipal Area Advertisement Rules, 2023.—The
existing Rule 6 in the Bihar Municipal Area Advertisement Rules, 2023, shall be
replaced as follows:
"Application for License:
(1) "Before participating in the e-tender/e-bidding process, advertisers must
obtain a license under a centralized system."
(i1))  "The validity of the license fee shall be for three years."
(ii1))  "Upon the expiration of the license fee, the advertiser must renew the
license annually."
(iv)  "The license and renewal fees shall be charged as per the rates mentioned in
Annexure-1."
Explanation:- The department may amend the license and renewal fee rates
mentioned in Annexure-1 through a notification from time to time.
Amendment to Rule 7 of Bihar Municipal Area Advertisement Rules, 2023.—The
existing Rule 7 in the Bihar Municipal Area Advertisement Rules, 2023, shall be
replaced as follows:
"License Process:
(a) Before issuing a license, the department shall ensure that:

(1) "The entity obtaining the license and its directors, owners,
proprietors, or partners submit an affidavit stating that they have
not been disqualified by any municipal corporation, municipal
council, municipal panchayat, or any other government institution
(this shall be effective from the date of publication of these rules in
the Gazette)."

(i1) "The entity obtaining the license and its directors, owners,
proprietors, or partners do not have any outstanding dues to any
municipal corporation, municipal council, or municipal panchayat
(this shall be effective from the date of publication of these rules in
the Gazette)."

(iii) "The entity obtaining the license does not have any pending
payments related to advertisement fees (this shall be effective from
the date of publication of these rules in the Gazette)."

(iv) "If an advertiser has already obtained an order or entered into an
agreement for publishing advertisements under any urban local
body before the enforcement of these amended rules, such
order/agreement shall remain valid until December 31, 2025. After
that, the advertiser must obtain a license under these rules."

(b) "After considering the points mentioned in Rule 7(a), the department shall
issue a unique ID to the entity obtaining the license."

(©) "The licensing process must be completed within 30 days of receiving the
application. In special circumstances, an additional 30 days may be
granted."

(d) "The license fee must be paid online at the time of application."
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(e) "Upon the expiration of the license fee, the advertiser must renew the
license within 90 days. If renewal is not done within this period, a penalty of
%100 per day shall be charged for the next 30 days. After this period, the
department shall have the authority to cancel the license."

(f)(i) "Private land/buildings shall be granted advertisement permission
(authorization) only if they regularly pay the holding tax on private land/
buildings as per the Bihar Municipal Act, 2007, and Bihar Municipal
Building By-Laws."

Explanation.— The department shall issue notifications regarding
structural fitness and other conditions from time to time.

(i) "The department shall determine the minimum/base rate for advertisement

fees on private land/buildings. The municipal body shall calculate the

advertisement fee (authorization fee) per square foot based on the
classification of roads.

However, the authorization fee shall not be lower than the rate
determined by the department (minimum/base rates for authorization fees
on private land/buildings are specified in Annexure-1). The department may
amend the minimum/base rates mentioned in Annexure-1 through a
notification from time to time."

Explanation.— Advertisers must pay an authorization fee for existing
advertisements on private land/buildings one year after the
enforcement of these rules.

(2) "To ensure the smooth operation of all essential works related to
advertisements, a separate unit shall be established at the Urban
Development and Housing Department (Headquarters) and in each
municipal body."

Amendment to Rule 9 of Bihar Municipal Area Advertisement Rules, 2023.—The

existing sub-rule (ii) of Rule 9 in the Bihar Municipal Area Advertisement Rules,

2023, shall be replaced as follows:

(i) "Schedule-1 of these rules defines various categories of advertisements. The
Municipal Corporation/Municipal Council/Nagar Panchayat shall issue an e-
tender/e-auction for each category of advertisement in each area. The rate per
square foot for each category of advertisement shall be determined through
the e-tender/e-auction process for each area. The bidder offering the highest
per square foot rate for a particular category of advertisement in any area
shall be permitted to display the advertisement.

However, this advertisement rate shall not be lower than the per square foot
rate determined by the department (the minimum/base rate of advertisement fees is
specified in Annexure-1). The department may revise the minimum/base rate of
advertisement fees mentioned in Annexure-1 from time to time through
notification."

The existing sub-rule (v) of Rule 9 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(v) The e-auction process shall be conducted through an online portal/e-
procurement system (e-Proc).

The existing sub-rule (vi) of Rule 9 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(vi) "The e-tender/e-auction shall be published in at least two national daily
newspapers, three state daily newspapers (including one national daily
newspaper) for Municipal Corporations, three state daily newspapers for
Municipal Councils, and two state daily newspapers for Nagar Panchayats.
To ensure broad outreach and participation, the e-auction period shall be a
minimum of 21 days."
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Amendment to Rule 17 of the Bihar Municipal Area Advertisement Rules, 2023.—
The existing Rule 17 of the Bihar Municipal Area Advertisement Rules, 2023 shall
be replaced as follows:

Advertising and Content Standards:

(1) The competent authority may take action to modify or remove any
advertisement device if it causes any of the following negative advertisements
or poses a traffic hazard:

List of Negative Advertisements:

(a) Nudity

(b) Racial advertisements or advertisements promoting ethnic communities
or ethnic differences.

(c) Advertisements promoting intoxicants, alcohol, cigarettes, or tobacco.

(d) Advertisements promoting exploitation of women or children.

(e) Advertisements with sexual overtones.

(f)  Advertisements depicting cruelty to animals or those tarnishing the
reputation of any nation or institution.

(g) Advertisements containing satire or critical commentary on any brand or
individual.

(h)  Advertisements prohibited by any law.

(i)  Advertisements glorifying violence.

(j)  Advertisements depicting destructive devices and explosives.

(k)  Psychotropic, laser, or moving display advertisements, advertisements of
weapons or related items (such as gun parts, ammunition, etc.).

(1)  Advertisements that are defamatory, trade disparaging, illegally
threatening, or illegally harassing.

(m) Advertisements containing obscene content or depicting women in an
indecent manner under the Indecent Representation of Women
(Prohibition) Act, 1986.

(n)  Advertisements directly or indirectly related to or describing prohibited
items or services under Indian laws, including but not limited to the
Drugs and Cosmetics Act, 1940, the Drugs and Magic Remedies
(Objectionable Advertisements) Act, 1954, and the Indian Penal Code,
1860.

(il)) Any other advertisement deemed inappropriate by the municipal body:

(a)  All advertisements should have text that is easily readable by vehicle
drivers, minimizing distractions. Signage should be quick and easy to
understand.

(b)  Advertisement panels should not contain complex text or graphics that
require memorization. The size of the letters should not be such that
drivers or passengers have to stop to read them, as this could disrupt
traffic and distract drivers.

(c) As a general rule, all signs should be designed so that letters do not
cover more than 20% of the sign area.

(iii) "For short-term advertisements, the advertiser must obtain permission from the
relevant municipal body through the online portal. Except for cases prohibited
under sub-rules (p) and (pp), the municipal body shall grant or reject
permission within 48 hours, with reasons for rejection. If no action is taken
within the prescribed time, permission shall be deemed granted."

Amendment to Rule 21 of the Bihar Municipal Area Advertisement Rules, 2023.—

The existing sub-rule (a) of Rule 21 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(a) "Agencies displaying advertisements through hoardings must display the

agency's name, allocated license number, and license expiry date, month, and

year on the corner of the hoarding in an appropriate size that is easily visible."
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Amendment to Rule 25 of the Bihar Municipal Area Advertisement Rules, 2023.—
The existing sub-rule (iii) of Rule 25 of the Bihar Municipal Area Advertisement
Rules, 2023 shall be replaced as follows:

(ii1) "If any agency has issued an advertisement without prior approval or does not
comply with the approved specifications, the competent authority shall have
the power to impose a fine/penalty and remove the advertisement under the
relevant sections of the Bihar Municipal Act, 2007."

The existing sub-rule (iv) of Rule 25 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(iv) "In the case of self-advertisement, if an advertising agency displays its own
advertisement that crosses the building line, the competent authority shall
have the power to impose a fine/penalty and remove the advertisement under
the relevant sections of the Bihar Municipal Act, 2007."

The existing sub-rule (v) of Rule 25 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(v) "In the case of self-advertisement, if an advertising agency displays an
advertisement other than its own, it must obtain permission from the
respective Municipal Corporation/Municipal Council/Nagar Panchayat and
pay the prescribed fee. If the agency places an advertisement other than its
own without permission, the competent authority shall have the power to
impose a fine/penalty and remove the advertisement under the relevant
sections of the Bihar Municipal Act, 2007."

The existing sub-rule (vi) of Rule 25 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(vi) "If the agency or owner fails to pay the penalty within three working days
from the date of imposition, the competent authority shall have the power to
impose a fine/penalty and remove the advertisement under the relevant
sections of the Bihar Municipal Act, 2007."

The existing sub-rule (viii) of Rule 25 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(viii) "In the case of second violation, the competent authority shall have the power
to impose a fine/penalty on the advertising agency under the relevant
provisions of the Bihar Municipal Act, 2007, along with the authority to
remove the advertisement."

The existing sub-rule (ix) of Rule 25 of the Bihar Municipal Area Advertisement

Rules, 2023 shall be replaced as follows:

(xi)  "In the case of a third violation, the competent authority shall have the power
to impose a fine/penalty on the advertising agency under the relevant
provisions of the Bihar Municipal Act, 2007, along with the authority to
remove the advertisement."

Amendment to Rule 30 of the Bihar Municipal Area Advertisement Rules, 2023.—
The existing Rule 30 of the Bihar Municipal Area Advertisement Rules, 2023 shall
be replaced as follows:
"Method of Payment: The payment of licensing/renewal/ advertisement or
other fees shall be made through the online portal."

The Bihar Municipal Area Advertisement Rules, 2023 shall include Rule 31 under
the heading 'Appeal’.
"31. Appeal—In case of disputes between the municipality and the advertising
agency, the competent authority for appeal shall be as follows:
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(1) For Municipal Corporations, the concerned Divisional Commissioner. (ii) For
Municipal Councils/Nagar Panchayats, the concerned District Magistrate or an
officer not below the rank of Additional District Magistrate (ADM) authorized by
them."
By order of the Governor of Bihar,
Sd/-Illegible,
Secretary to the Government.

Annexure 1
Least/Base Rate imposed on Advertisement
SL. Categories of ULB's HOARDINGS
No. (Per Square Foot Per Annum)
1. Patna Municipal Corporation (PMC) Rs. 10
2. All ULB's (Except PMC) Rs. 08
3. All Municipal Council Rs. 04
4. All Municipal Panchayat Rs. 02
Annexure 1(A)
Advertisement License & Renewal Fee
;ﬁ' CLUSTER LICENCE FEE | RENEWAL FEE
1. All ULB's 200000 75000
2. Patna Municipal Corporation (PMC) 150000 60000
3. All ULB's (Except PMC) 100000 50000
4. All Municipal Council & Panchayat 75000 35000
5. All Municipal Panchayat 50000 25000

Annexure 1(B)

Least/Base Rate of Permission fee imposed on Private Building/Land

SL. Private Building/Land
No. Categories of ULB's (Per Square Foot Per Annum)
1. Patna Municipal Corporation (PMC) Rs. 05
2. All ULB's (Except PMC) Rs. 04
3. All Municipal Council Rs. 02
4. All Municipal Panchayat Rs. 01
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